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In this Original Application, Sc{ \7‘6
the claim is to direct the Respondents to P,
regularise the services of the applicant in
@ Gre D Post, The applicant had peen working
£ 3 . i i ne
St mire £
or Ore than 240 days in each years since E( MW\Y\P
1981, She was appointed as Farash cum Wate rmaf \ O P(mM )
inpP &T uiSpensary Cuttack from 1-5-81 S
as contigent paid basis , Tl.us, he has worked
by now for more than two and half decades,
His grievance is that he has not been
regularised. The second grievance of the
arplicant is that he should be conferred
temp Orary status w.e,£.8-1-1989 with all
consequential service benefits. He has,
for this purpose , filed a representation
to the Sr. Supdt., of rost Offices, whois

impleaded in this petition as Respondent No. 3
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'do not agree with the applicant's claim, they s: ould
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s which is at annexure-® dated 11.8,1994 to the

petition, Annexure =10, the chief Medical
Off-ice r,incharge P & T dispensary by its
lett.ér cated 10,1.1995 has pe réonally rec omue nded A .‘
the. applicant's case, He stated that the a; ~licant
has peen working for last 14 years without a sin gle
oreal and he should pbe given temporary status,
Even after the representation, there has been no
response whatscever by Respondent No, 3, This is a . ”
Case which deserves most imrediate attention of the
Respondents, A representation is pending and it shall

pe disposed of, I therefore, direct the Respondent

' No,3 to dispose of the representation pending before

hire within a periad of eight weeks from the date of

receipt of a copy of this order. In case the Respondents

pass a reasoned and speaking order, The application

is disposed of, Mr., Asnok Mohanty, learned Senior *
Stamding Counsel (Central) is present and is heard.
The services of the applicant shall not

oe discontinued or interfered with in any inanner till

the representation is disposed of,
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